Title: Announcement regarding business of the House commencing 1st June, 1998. 1203 hours

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF TOURISM (SHRI MADAN LAL
KHURANA): With your permission, Sir, I rise to announce that Government Business during the week
commencing 1st June, 1998 will consist of:-

1. Consideration of any item of Government Business carried over from today's Order Paper.

2. Discussion on the Statutory Resolutions seeking disapproval of the following Ordinances and consideration
and passing of the Bills replacing these Ordinances:-

(a) The Essential Commodities (Amendment) Ordinance, 1998
(b) The Finance (Amendment) Ordinance, 1998

3. Discussion on the Statutory Resolutions seeking disapproval of the following Ordinances and consideration
and passing of the Bills replacing these Ordinances, as passed by Rajya Sabha:-

(a) The Employees' Provident Funds and Miscellaneous Provisions
(Amendment) Ordinance, 1998

(b) The Payment of Gratuity (Amendment) Ordinance, 1998

(c) The Merchant Shipping (Amendment) Ordinance, 1998

(d) The Representation of the People (Amendment) Ordinance, 1998

4. General Discussion on Railway Budget for 1998-99

5. Discussion and Voting on Demands for Excess Grants (Railways) for 1995-96
6. Discussion on the Status Paper on Railways

7. Consideration and passing of the Prasar Bharati (Broadcasting Corporation of India) Amendment Bill, 1998.
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ELECTIONS TO COMMITTEES
(1) Marine Products Export Development Authority

THE MINISTER OF INDUSTRY (SHRI SIKANDER BAKHT): On behalf of Shri Ramakrishna Hegde, I beg
to move:

"That in pursuance of Section 4(3)(c) of the Marine Products Export Development Authority Act, 1972 and Rule
4(2) of Marine Products Export Development Authority Rules 1972, the members of this House do proceed to
elect, in such manner as the Speaker may direct, two members from among themselves to serve as members of
the Marine Products Export Development Authority, for the remaining term of the Authority i.e. up to
23.11.1998, subject to other provisions of the said Act and the Rules made thereunder."

MR. SPEAKER: The question is :

"That in pursuance of Section 4(3)(c) of the Marine Products Export Development Authority Act, 1972 and Rule
4(2) of Marine Products Export Development Authority Rules 1972, the members of this House do proceed to



elect, in such manner as the Speaker may direct, two members from among themselves to serve as members of
the Marine Products Export Development Authority, for the remaining term of the Authority i.e. up to
23.11.1998, subject to other provisions of the said Act and the Rules made thereunder."

The motion was adopted.
(1) Rubber Board

THE MINISTER OF INDUSTRY (SHRI SIKANDER BAKHT): On behalf of Shri Ramakrishna Hegde, I beg
to move:

"That in pursuance of sub-section (3)(e) of Section 4 of the Rubber Act, 1947 read with rule 4 of the Rubber
Rules 1955, the members of this House do proceed to elect, in such manner as the Speaker may direct, two
members from among themselves to serve as members of the Rubber Board, subject to the other provisions of
the said Act and the Rules made thereunder."

MR. SPEAKER: The question is :

"That in pursuance of sub-secction (3)(e) of Section 4 of the Rubber Act, 1947 read with rule 4 of the Rubber
Rules 1955, the members of this House do proceed to elect, in such manner as the Speaker may direct, two
members from among themselves to serve as members of the Rubber Board, subject to the other provisions of
the said Act and the Rules made thereunder."

The motion was adopted.

(iii) Coffee Board

THE MINISTER OF INDUSTRY (SHRI SIKANDER BAKHT): On behalf of Shri Ramakrishna Hegde, I beg
to move .

"That in pursuance of sub-section (2)(b) of Section 4 of the Coffee Act, 1942 read with rule 4(2) of the Coffee
Rules, 1955, the members of this House do proceed to elect, in such manner as the Speaker may direct, two
members from among themselves to serve as members of the Coffee Board for the remaining term of the Coffee
Board commencing from the date of notification by the Government, subject to other provisions of the said Act
and the Rules made thereunder."

MR. SPEAKER: The question is :

"That in pursuance of sub-section (2)(b) of Section 4 of the Coffee Act, 1942 read with rule 4(2) of the Coffee
Rules, 1955, the members of this House do proceed to elect, in such manner as the Speaker may direct, two
members from among themsleves to serve as members of the Coffee Board, for the remaining term of the Coffee
Board commencing from the date of notification by the Government, subject to other provisions of the said Act
and the Rules made thereunder." The motion was adopted.

(iv) Agricultural and Processed Food Products
Export Development Authority

THE MINISTER OF INDUSTRY (SHRI SIKANDER BAKHT): On behalf of Shri Ramakrishna Hegde I beg to
move:

"That in pursuance of sub-section (4)(d) of Section 4 of the Agricultural and Processed Food Products Export
Development Authority Act, 1985, the members of this House do proceed to elect, in such manner as the



Speaker may direct, two members from among themselves to serve as members of the Agricultural and
Processed Food Products Export Development Authority, subject to other provisions of the said Act."

MR. SPEAKER: The question is:

"That in pursuance of sub-section (4)(d) of Section 4 of the Agricultural and Processed Food Products Export
Development Authority Act, 1985, the members of this House do proceed to elect, in such manner as the
Speaker may direct, two members from among themselves to serve as members of the Agricultural and
Processed Food Products Export Development Authority, subject to other provisions of the said Act."

The motion was adopted.

(v) Tobacco Board

THE MINISTER OF INDUSTRY (SHRI SIKANDER BAKHT): On behalf of Shri Ramakrishna Hegde I beg to
move:

"That in pursuance of Section 4(4) (b) of the Tobacco Board Act, 1975, read with rule 4(1) of the Tobacco Board
Rules, 1976, the members of this House do proceed to elect, in such manner as the Speaker may direct, two
members from among themselves to serve as members of the Tobacco Board, subject to the other provisions of
the said Act and the Rules made thereunder."

MR. SPEAKER: The question is:

"That in pursuance of Section 4(4)(b) of the Tobacco Board Act, 1975, read with rule 4(1) of the Tobacco Board
Rules, 1976, the members of this House do proceed to elect, in such manner as the Speaker may direct, two
members from among themselves to serve as members of the Tobacco Board, subject to the other provisions of
the said Act and the Rules made thereunder."

The motion was adopted.

(vi) Tea Board

THE MINISTER OF INDUSTRY (SHRI SIKANDER BAKHT): On behalf of Shri Ramakrishna Hegde I beg to
move:

"That in pursuance of Section 4(3)(f) of the Tea Act, 1953 read with rules 4(1) (b)and 5(2) of the Tea Rules,
1954, the members of this House do proceed to elect, in such manner as the Speaker may direct, two members
from among themselves to serve as members of the Tea Board, subject to other provisions of the said Act and
the Rules made thereunder."

MR. SPEAKER: The question is:

"That in pursuance of Section 4(3)(f) of the Tea Act, 1953 read with rules 4(1) (b) and 5(2) of the Tea Rules,
1954, the members of this House do proceed to elect, in such manner as the Speaker may direct, two members
from among themselves to serve as members of the Tea Board, subject to other provisions of the said Act and
the Rules made thereunder."

The motion was adopted.

(vii) Spices Board



THE MINISTER OF INDUSTRY (SHRI SIKANDER BAKHT): On behalf of Shri Ramakrishna Hegde I beg to
move:

"That in pursuance of Section 3(3)(b) of the Spices Board Act, 1986, read with rules 4(1)(b) and 5(2) of the
Spices Board Rules, 1987, the members of this House do proceed to elect, in such manner as the Speaker may
direct, two members from among themselves to serve as members of the Spices Board, subject to other
provisions of the said Act and the Rules made thereunder."

MR. SPEAKER: The question is:

"That in pursuance of Section 3(3)(b) of the Spices Board Act, 1986, read with rules 4(1)(b) and 5(2) of the
Spices Board Rules, 1987, the members of this House do proceed to elect, in such manner as the Speaker may
direct, two members from among themselves to serve as members of the Spices Board, subject to other
provisions of the said Act and the Rules made thereunder."

The motion was adopted.
(viii) Central Silk Board
THE MINISTER OF TEXTILES (SHRI KASHIRAM RANA): I beg to move:

"That in pursuance of sub-section (3)(c) of Section 4 of the Central Silk Board Act, 1948, the members of this
House do proceed to elect, in such manner as the Speaker may direct, four members from among themselves to
serve as members of the Central Silk Board, subject to other provisions of the said Act."

MR. SPEAKER: The question is:

"That in pursuance of sub-section (3)(c) of Section 4 of the Central Silk Board Act, 1948, the members of this
House do proceed to elect, in such manner as the Speaker may direct, four members from among themselves to
serve as members of the Central Silk Board, subject to other provisions of the said Act."

The motion was adopted.

MR. SPEAKER: Now, we shall take up Item no. 17, The Railway Budget. Shri Nitish Kumar.

Before that, the Minister of Defence, Shri George Fernandes will make a statement.
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